/ CENTRAL ADMINISTRATIVE TRIBUNAL
N ' PRINCIPAL BENCH, NEW DELHI

C.P.N0.124/2002
0.A.N0.263/2001

Wednesday, this the 24th day of aApril, 2002

Hon’ble Shri Justice Ashok ﬁgarwa@ Chairman
Hon’ble Shri S.A.T. Rizvi, Member (A)

Shri Om Prakash Vohra
Superintendent (Retired)
Customs & Central Exclse
285 Bhera Enclave
Guter Ring Road
Delhl~87
CLapblicant
{(Applicant in person)

) WaErsus
e
\
1. Shiri 5. Maravan
Secretary (Rewvenue Wing)
Govit. of India
Ministry of Finance
Central Sacretariat (Horth Block)
Meaw Dalhi-1
z. Shri Wasesm Ahmad
Pay & paccounts Officer
Customs & Central Exclse,
Central Excize Commissionsrate
117/7, Barwvodaya MNagar,
kanpur-208 005
- -Respondents
{(shri $.X. Bahal, Under Secretary, Deptt. Reptt.)
O R D E R (ORALY
¥ _ Hon'ble Shri S.&.T. Rizvi, M (@)s

Mon-obhssrvance of  the dirsctions given in  this

Tribunal’s order dated 17.10.2001 in 0A-263/2001, which

provides as fwllowa,w
"o Having regard to the discussion
contained in the above parsgraphs, the O
i partly allowsd. Tha OM dated
10.2.1998  is quashed partially snd onlw
to  the sxtent indicated above. The

applicant will be entitled to all the
conseguential bensfits insofar as the
revision of his pension is concerned.
The respondents will- compute hiz revised
pension  accordingly and make pavment due
te  the applicant as  sxpeditiously as
possikble  and, in  any event, within &
pericd  of  two monthz from the date of
ab;eceipt of  a copy of this order. The




N/
respondents  are also directed to  pay
interest @ 12Z  per anrnum on the
difference of the pension amount w.oa.f.
1.1.1996 till the date of actual
Cpavment.”
has been made the basis of the present Contempt Petition.
By ‘the aforesaid order, the applicant was held to be
entitled to all the consequential benefits arising from
quashing and sething aside (partiallx}#the oM datesd
4
LD.2.1998. The respondents were directed to compute the
applicant’™s revised pension accordingly and to make
‘ payments  to  him  within two months. They wsre also
directed to pay intersst @ 12% Pa on the difference of

tthe pension amount w.oe.f. 1.1.199% till the date of

actual pavmant.
& & Departmental Representative present In  the

court submits that orders have already beesn passed Iin

total compliancs  of the directions giwven by this
Tribunal. Pavment  of  interest has been made wvwide

raspondents’ letter of 4.4.200%2 (R-~4), wheregas orders
revizsing his PRD have been issusd on 9.4.2002 (R-2}. The claceal &
mistake ocommitted in the aforesald ordse of 2.4.2002 MW}QQja/
o

the details of disbursing bank will be corrected shortly

and  the branch of the said bank will be correctly =shown

as  "Bhera Enclave" instead of "Bharaon Enclave”. This

the respondents will do within a period of seven davs.
Furthsr, the applicant in paraon  aubmits  that by
subjecting the aforesaid letters of 4.4.200%2 and 9.4.2007

to orders to ke passed by the High Court in Writ
Petition, the respondents have committed the contempt of

this Tribunal. We do not agree. If the respondents

ecide to file a Writ Petition in the matter, they arse




-/

(&)

frea to do so. Since the respondents hawve not asked the
applicant te furnish any indemnity bond In respsct of any
payment made or to be made in future, we find no reason

to interfere with the orders passad by the respondents on

4.4 2002 and 9.4.2002.

A ' In the circumstances, we Tind that nothing in the

present  Contempt  Petition now survives. The same is,

4

N

{

therefore, odismissed. Notices issusd to the respondsnts
are discharged. No costs.

Ky —

(S.A.T. Rizvi) (Asifol haarwal)
Member (A) . Ch man

Jaunil/s




